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The 28th November 1945 NOTIFICATIONS
No. 60G1-Com.—The following notification, issued by the 

Government of India in tho Department of Labour, is 
republished for general information.

The 20th November 1945
No. 3Q-S.—It is hereby notified for general information 

that the High Court, in exercise of the powers vested in it 
by section 15, Act XI [ of 1837, is pleased to declare that 
all subordinate civil courts in the districts of Cuttack, 
Puri and Ganjam shall remain closed for elections to the 
Central Legislative Assembly on the date specified below 
against each:—

(i) Cuttack district ..
(ii) Puri 
(Hi) Ganjam

By order of the Governor
R. L. NARASIMHAM 

Secretary to Government

New Delhi, 26th October 1945
No. M-262 (17)—The term of office of the nominated 

members of the Coal Mines Stowing Board being due to 
expire on the 31st October 1915 in accordance with rule 
5 of the Coal Mines Safety (Slowing) Rules, 1939, and 
fresh nomination under sub-section (2) of section 3 of 
the Coal Mines Safety (Stowing) Act, 1939, having been 
received, the Central Government is pleased to notify the 
names of the following persons as members of the said 
Board with effect from the 1st November 19.5, namely :— 
Mr. J. Latimar of Messrs. Macneill-)

& Co.
Mr. L. J. Barraclough of Messrs.

Andrew Yule & Co., Ltd.
Amiirlal 

Chairman,
Federation.

Dewan 
Pure 
Jharia.

30th November 1945 
30th November 1945 

1st December 1945
> >

The 23rd November 1945
No. 31-S.—The High Court, in exercise of the powers 

vestod in it by section 15, Act XII of 18S7, is pleased to 
declare tho 9th 10th and 12th to 14th November 1945 as 
closed holidays for all Subordinate Civil Courts in the 
district of Cuttack except at Jajpur and Angul for genoral 
elections to the District Board.

Nominated by the 
Indian Mi n i n g 

J Association.
Ch°nc.hani, Nominated by the 

Mining

y
j.Mr. MiningIndianI n d i an

Federation.
Bahadur I). D. Thacker of Nominated by the 
Jharia' Colliery, .P. O. Indian Colliery

Owner’s Associa
tion. By order of tho High Court 

A. SALISBURY
Registrar

A. C. DAS
Deputy Secy, to the Govt, of India

j
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DEPARTMENT OF SUPPLY AND TRANSPOR'i ^ pursuance of^b

^T^Lurms S\Lter^v:.nr!ris^tf^)g>of
Na. 285D0-S.T.-Tto following notifi »tioiw lwied by the J- > ame ldraen s to the D,p ,,rtme lt tor 

Government of India in the Department of Indu^tnos and j™0 « glie, Notification No. LS/W('fef *
Civil Supplies are republished for goner mform^on 1915. namely Cd>

By order ^Governor ^ ^ ^ n Wove, Goods ’’after Scher, , ^
Secretary to Government the following Schedule shall be added, namely . ul°

New Delhi, 27th October 1945
^o. 2

of clause 3 of the
1945 the Central Schedule Category 

’ amendments No* j °*
No. LS/W(3)(ii)—In pursuance 

Indian Woollen Goods (Control) Order,
Government is pleased to make the following 
to the Department of Industries and Civil Supplies Noti
fication No. LS/W(3)(ii), dated the loth September 1945,
namely :— „ . . , ,

(1) In B(l), after schedule No. II, the following schedule
shall be added, namely : —

“ Schedule No. III. .
Category (o)—Ladies Overcoating 54/56" wide 17/18 

ozs. per lineal yard manufactured from 1/15's worsted 
weaving yarn held in stock by th; Gov -rnment.

Category (6)—Shirtings or Ladies Suitings 
wide 10/11 ozs. per lineal yard manufactured from 1/15 s 
weaving yarn he*Id in stock by the Government. ^ 

Category (c)(1)—Striped Pyjama Cloth 26/30'
5/6 ozs. per lineal yard manufactured from 1/15’s worsted 
weaving yarn in Government stock.

(2) Plain Solid colour Pyj
5/6 ozs. per lineal yard manufactured from 1/15’s worsted 
weaving yarn in Government Stock.

Category (d)—Shirtings or Ladies Suitings manufactured 
from Imported Worsted Yarn, 54/56" wide weighing 6/7 
ozs. per lineal yard.

Category (e)—Light Weight Serge, manufactured from 
imported worsted yarns, 54/56" wide 8/9 ozs. pur lineal 
yard. ”

(2) For the present entry B(2)(d), the following shall 
be substituted, namely :—

(d) retail price —
For woven g. .o is falling in the various categories of 

Schedules I, II and Categories (a), (b) and (c) of Schedule 
111 th retail price shall bo as fixed in pursuance of clause 
5(.) of the Indian Woollen G >ods (Control) Order, 1945. 
For goods falling under other categories in Schedule III 
the retail price shall be determined as follows :—

(i) The cost of yarn required in the manufacture of 
fabric. For this purpose the permissible qu mtity of yam 
shall not exceed the weight of the wool content of the 
fabric including percentage of wastage admissible as given 
below and the permissible rate shall be the delivered cost 
of the yarn at the weavers’ premises in spinners’ packing ; 
plus

Description to

yardPer

Ladies Overcoatings 54/50"3
17/18 ozs. for lineal yard matin8 
factured from 1/15's worsted 
held in stock by Government. 

Shirtings or Ladies Suitings 54/5q* 
wide 10/H ozs .per linea) yar, 
manufactured from 1/15's worsted 
yarn held in stock by Govern, 
ment. j

(1) Striped Pyjama Cloth 2-;/3q» \ 
wide 5/6 ozs. per lineal ! 
manufactured from l/lo's

yarn
b

8 4 o
54/56"

3 4 oyard 
wors

ted yam held in Government
Stocks.

(2) Plain Solid colour Pyjama 
cloth 28/30" wide 5/0 ozs per lineal 
yard manufactured from 1 /15*s 
worsted yam held in stock by 
Government.

Shirtings or Ladies Suitings manu
factured from imported worsted 
yarns, 54/56" wide 6/7 ozs. per 
lineal yard.

Light weight Serge, manufactured 
from imported worsted yarns, 
54/56" wide 8/9 ozs. per lineal 
yard.

wide

Cloth 26/30" wide 3 8 o'*ama

d 10 3 o

12 8 0

J. D. CAPADIA
Deputy Secy, to the Oovl. of India 

The 21st November 1945
No. 28504-SnT.—The following notifications issued by the 

Government of India in the Department of Industries and 
Civil Supplies are republished for general information.

By order of the Governor 
S. V. SOH0NI

Secretary to Government
Bombay, 27th October 1945 

No. l/2(108)/45-CG (CSj—In exercise of the powers 
conferred upon me by sub-section (1A) of section 11 of the 
Hoarding and Profi eering Prevention Ordinance, 1943, 

[it) the cost of fabrication which shal1 not exceed the (Ordnance No. XXXV of 1943), I hereby direct that in the 
ceilings laid down below ; plus Schedule appended to the notification of the Controller

(Hi) \1\ per cent of tae total of (a) and (b) above : plus General of Civil Supplies, No l/2(70)/45-CG(CS), dated the 
(w) J2£ percent of the total of (a), (b) and (c) above. I2th July 1945, after entry 29 the following new entry

Th* retail prices thus arrived at shall not exceed the shall be added, namley :__ *
maximum retail prices fixe! in pursuance of clause 5(2) “30. Typewriter*.’’
of the Indian Woollen Goods (Control) Order, 1945— C. C. DESAI

Controller. Genl. of Civil Supilies 
bomb ay, 27th October 1945 rs

No. l/*2(102)/45-CG(C3) In exercise of ^ie o 0f 
conferred by clause (c) of sub section (1) S8C l0rl043 
the Hoarding and P-ofifceo ing Prevention Ordinance> '
(Ordinance No. XXX.V of 194 .), the Central GjVor‘^icb 
is pleas d to direct that the maximum retail PriC0 . 
a dealer may charge in respect of any typoWi’it^1 sp 
in. column 2 in the Scnodule hereto appended s ia 0f that 
specified in the corresponding entry in coluihQ 
Schedule. 0 ‘ J

>
i Maximum ad

missible wast- 
1 age expressed 
as a percentage 

I «.n wool eo 
, tent, of the 

fabric.

Maximum 
admissible 
fabrication 
cost, per 

yard.
Description

1 2 3 ified
lis. a. p. 

2 4 01. Shirti igs and L .di :.s Suitings !
54/50" wide 6/7 oz-. per ] 
lineal yard.

2. Light Weight Serg j 54/56" j
vsid ; b<8 oz . p<-r lineal y ,rd |

10%

Schedule10% 2 4 0
3

2
For tuis purpose in ease of piece goods the necessary 

markings fcfa.Ji be stamped on both ends o. o-.-i.ch piece a.,d 
i.i case f bi&nk ts and ion is or shawls lab Is bearing the 
necessary markings shad be s c-ur -ly affixed, h 
manufacturer (Rama Mills, Amritsar) sh 11 stamp on a 
}nece oi tweed weighing 13/14 ozs. per lineal yard made 
irom died weft and w^rp, ja n counts 100/110s the 
m^rk'i .gs :—

0 Kama MJla, Amritsar—1945—1—(a) HI Rs. 5/14 ”

otoil

MSTg>Serial
No.

Description of the 
article

Thus a fis.
too

1 11" F’cap 
14" Brief 
18" Policy 
20" Manifest 
26" Ex. Manifest 
27" Ex. Manifest

680 I
2 780

8 053
1,0'?4
1,0705

6
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Clvil Supplies No. 1/2(175) 44-CG/CS.
; j’ T 0lh Januar.v 1»45, published in the Gazette of 
India dated th<> 13th January 1945, in respect of Radio 
lubes and other Spare Parts.

In column 4 the words “p<;r dozen” against item No. 183 
shalI be deleted and in erted against item No. 181.

C. C. .DESAI
Joint Secy, t-o t c Govt, of India 

New Delhi. 20th October 1945
No. 9'f) F/45 -In exercise of the powers conferred by 

sub-clause (l) of clause (4)‘of th * Consumer Goods (Control 
of Distribution) Order, 1945, read with the notification of 
the Governme t of India in the Department of Industries 
and Civii Supplies No. F. 198 (1U2)A (A)/45, dated the 5th 
May 1945. I, Footwear Controll r, fix the prices at which 
Grindery may be sold by importers, dealers and retailers as 
follows :—

(i) in the case of sale by an importer to a dealer, the 
price shall not exceed the landed cost by more than 15 
per cent ;

(n) in the ease of sale by an importer to a consumer, the 
price shall not exceed the landed cost by more than 20 per 
cent;

(Hi) in the case of sale by a dealer or a retailer to a 
'■consumer, the price shall not exceed the landed cost by 
more than 30 per cent ;

Provided that, the railway freight and other incidental 
expenses for transporting the material to a dealer or a 
retailer’s place of business will bo borne by such dealer 
or ret iiler.

Explanation—$ or the purpose of this Order, the landed 
cost comprises c. i. f. value of the consignment plus the 
customs duty a id clearing charges upto deposit of the 
article in the importers’ warehouse or other place of 
storage.

in the Textile Commissioner’s Notification No. 34-Tex. 
A( 15) 2/43, dated the 31st December 1943, name y :—

In the said notification, in sub-paragraph (1) of para
graph (4) after clause (c), the following clause shall be 
inserted, namely:—

“ (cc) Each handkerchief shall be marked in legible 
letteis with t he following :—

(i) The name of the manufacturer ;
(it) The maximum retail price of the handkerchief as 

shown in col mu 6(6) of schedule N or that price subject 
to the reduc tion as may have been effected by any proviso 
to paragraph 1 of this notification, or the contract price 
plus 20 per cent whichever is less ”.

S D. CHARD 
Addl. Textile Commissioner

Nevi Delhi. 3rd November 1945
No. LS/W(3)—In exercise of the powers conferred by 

sub-rule (2) of rule 81 of the Defence of India Rules, the 
Central Go ernment is pleased to direct that the following 
amendments shall be made in the Indian Woollen Goods 
(Control) Order 1945, and to direct with reference to sub- 
rulo (1) of rule ! 19 of the Defence of India Rules that 
notice of this amendment shall be given by publication in 
the Official Gazette, namely :—

(1) In clauso 8 of the said Order after entry (?), the 
following entiy shall bo inserted :—

i

*■ (h) Balaclava Cap. . . .
(2) In the second schedule to the said Order-^
(i) To the entry relating to Calcutta the following shall 

be added :—

.. .one ”.

“ Civil Officers’ Shop ”.
(n) After the entry relating to Chandausi the following 

shall be inserted :—
“ Chiniot-M/s. Lai Chand Ramjidass.”
(Hi) After the entry relating to Fatehpur the following 

shall be inserted :—H. AHMED
Footwear Controller “ Fazilka-M/s. Thake;das Mohanlal.”

(iv) After the entry relating to Gujranwala the follow
ing shall be inserted :—

“ Gujrat-M/s. Thakurdass Hansraj. ”
(v) After the entry relating to Jacobabad the following 

shall be inserted ;—
“ Jagraon-M/s. Ganesh Dass Gujjarmal
Jamalpur-M/s. Rampratap Bansidhar ”.
(vi) After the entry relating to Jubbalpore the following 

shall be inserted :—
“ Juhi-M/s. Joosab Hussain Bombaywala
(vii) After the entry relating to Kasauli the following 

shall be insert 'd :—
“ Kasganj-M/s. Thakurdas Banwarilal
Kasur-M/s. Kasur Cloth and Yarn Syndicate Ltd ”
(viii) After the entry relating to Mirzapur the following 

shall be inserted :—
“ Moga-M/s. Lala Amar Nath Agarwal ”.
(ix) After the entry relating to Monghyr the following 

shall b.» inserted :—
“ Montogomery-M/s. Fancy Kapra Di Hatti ”
(a;) After the entry relating to Sambhal the following 

shall be inserted :—
“ Sargodha-M/s S. Hazur Singh Soma Singh ”
“ Sasaram—M/s. Harikrishna Shrikrishna ”

New Delhi, 3rd November 1945

New Delhi, 27th October 1945 '
No. 22(317)AP(A)/45—In oxercise of the powers 

ferred by clause (c) of sub-section (l) of section 3 of the 
Hoarding and Profit •ering Prevention O/dinance, 1943 
(Ordinance No. XXXV of 1943), the Central Government 
is pleased to fix as follows the raaximnm prices which 
may be charged by a dealer in respect of the canned jams 
and fruits ma lufaotured by Messrs. India Fruit Co., 
N.W.F.P., specified below.

con-

Maximura selling price per 
30 ozs. canDescription

Rs. a. p. 
1 12 0Poaches Jam
1 12 0Apricots Jam 

Tears Jam.. 
Canned Tomnteos

1 12 0

-V 1 8 0

1 10 0Canned Plums

The manufacturers filial: allow a discount of 20 per ecui on {ho abevo

R. A MAHAMADI
Deputy Secy, to tne Quit, oj India

The 21st November 1945
Wo. 28506-S.T.~The following notifications, i <sued by 

the Government of India iiv the Department of Industries 
and Civil Supplies, arc republished in the Orissa Gazette for

By order of the Governor
S. V. SOHONI 

Secretary to Government

Note— prices to retailors.

No. LS/W(3) (ii)-lv pursuance of clause 3 of the 
Indian Woollen Goods (Control) Order, 1945, tho Central 
Governme..t is pleased to mako tho following further 
amendments to the Department of Industries and Civil 
Supplies notification No. LS.W(3) (ii), dated the 15th 
September i.945. namely :—

geneial information.

In the entry “ (C) Knitted Goods ” after serial No. XII 
the following shall he added, namely :—•

“ XII1. Men's Cardigans,
XIV. Caps oilier than Balaclava ”.

Bombay, 27tli October 1915 
No. T. C.(2) 98/45—In pursuance of clause 10 of tho 

■^ Cotton Cloth and Yarn (Control) Order, 1945, I h troby 
direct that the following fu ther amendment shall bo made

>
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tuted^nameiyexis^ing APpendix under item (3) in the entry “ (C) Knitted Goods ” the following shall be substi-
^ART IV

,
* *vMaximum 

admissible wast
age expressed 

as a percentage 
of wool content of 

the garment 
when using Indian 

spun yarn

Maximum 
admissible wast
age expressed as 
a percentage of 
wool content of 

the garment when 
using imported 
worsted yarn

Item Maximum
admissible
fabrication

cost

No. Description

1
2 3 4 6

Per cent Per cent Rs. a. p.
I Children^ Cardigans and Combination Suits 

Children’s Pullovers Polo Neck with sleeves size ..
Children’s and Men’s Slipovers, Pullovers and Jerseys 

(Plain kit) size.

n 20 27* 0 13 0
1 1 0
0 14 0

III 18-22'
18-22'

20 27*
20 27*

Ditto
Ditto
Ditto
Ditto (Ribbed or fancy knit)
Ditto
Ditto
Ditto

24-28' 
30-34' 
36-40' 
18-22' 
24-28' 
10-34' 
36-40' 
38-.0' j 
24-28' : 
30-34' : 
36-40' ; 
18-22' 
24-28' j 
30-34' J 
36-4 ' j

20 27* 0 16 6 
1 1 0 
12 6 
1 0 10 
12 0 
14 0 
1 6 11 
0 13 0 
0 14 5 
10 0

20 27*
20 27*
20 27* -
20 27*
20 27*

IV ! 20Swimming Trunks size 27*
20 27*
20 27*

27*20
20y Nehru Jackets size 27* 1 1 720 27* 1 110 

13 0
1 6 0 "V
18 2 
18 0
3 0 0 
0 7 0 
0 6 0 
0 8 0 
0 10 0 
0 13 0
2 8 0 
0 4 0”

20 27*
20 27*
20VI 27*Ladies Jumpers and Swimming Costumes 

Ladies Cardigans and oats 
Vests half-sleevoso or sleveless
Socks dyed or bleached made on under 1 '0 needle-machine . .

Ditto on 120 or over needle machine
Stockings dyed or bleached made on under 120 needle machine

made on 120 or over needle machine

10VII 27*
20VIII 27*
20 27*IX
12* 20
12* - 20X :12* 20Ditto 12* 20XI ■ Men’s Cardigans 

XII Caps other than Balaclava . . 0 27* .
5 12*

J D. KAPADIA 
Deputy Secy, to the Oovt. of India

The 21st November 1945 45-CO (CS), dated the 25th August 1945, namely :_
Governnfoift cif ând ^

Civil Sup IP's, arc republished in the Orissa Gazette for *c pr0vided that 
general information. * any suh certificate granted by the

Enforcement Officer, Karachi, on or after tho 2 th August
Bv order of the Governor 1946 to dealer carrying on business in the Province*By order ot the Governor of Sind shall have effecfc aa if it were granted by the Con_

troller-General in pursuance of the first proviso ”.
Bombay, 3rd November 1945

No. 1/2(121)/45-CG (CSj—In exercise of the powers, 
conferred by clause (r) of sub-section (1) of section 3 of 
the Hoarding and Profiteering Prevention Ordinance 1943 No. l/2(117)/45-CG(CS)—It is hereby notified for public (Ordinance No. XXXV of 194 ;), the Central Governmont 

information that in pursuance of the proviso to sub- is pleased to direct that the folio whig amendment shall be
section (2) of section 6 of the Hoarding and Profiteering made in the notification of the Government of I idia in
Prevention Ordinance, 1943 (Ordinance XXXV of 1943), the Department of Industries and Civil Supplies No 1/2
and for the purpose of determining und'‘r clause (ft) of that (71)/45-CG (CS), dated the 21st July 1945. namely : *
sub-section, tho maximum price for which a dealer may In the schedule appended to th** said notification 
sell any article of Indian made stationery (other than ono (i) in Part V, for entry (15) the following entry shall
made from paper and boards), I have sanctioned the addi- be substituted :— 
tion to the price at which tho producer sold it, of a sum “ (15) Flora Soap Rs. 38 
representing Rs. 0-5-3 per cake.”

m 35 nor cent of that price where that article is sold (**) in Part VI, for the words ‘ Lifebuoy Toilet Soap ’ in
to another dealer. ite,ra (5) the words “ Lux Tuilet SoaP ” sha11 be substitu

ted.

S. V. SOHONI 
Secretary to Government

Bombay. 23rd October 1945

per case of 144 cakes

(2) 80 per cent of that price in other cases.
C. C. DESAI

. (***’) in Part VI, for the entries (3) anH mg entriey shall be substituted :_ ^ follow-

oco ,(:!) Li''°,buo-v Soap-B. 10-Rs. Gl-lo.0 
28?.'a,r|.e ®1:kes- *«. ‘>-3-9 per cake.

(12) Vim—O. 2. Rs. 20-8-0
N°. mm/45.ca (CS) In exercise of the powers °T) 7n Part'Vn ^ 

conferred by clause (c) of sub-section (1) of section 3 of B-othJo i mV.-I thj heading ‘Brandsthe Hoarding and Profiteering Prevention Ordinance, 1913 foliow n! Ifdn ?Istnbut.e'1 by United^ Traders
(Ordinance No. XXXV of 1913), the Central Government ‘‘ Brand i subst.tuted:-

'****&& B,“-Lti '*•«*—

Department of Industries and Civil Supplies No. 1/2(85)/

I £

Controller-General of Civil Supplies per case of

Bomb ay, 3rd November 1945 per case of 72 medium

of Levor 
Ltd. * tho

by

C. C. DESAI
Joint Secy, to the Govt, of India
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The 21st November 1945 compliance with the provisions of this Order—
No. 28510-S.T. The following notification, issued by the (®) require any person to furnish such information in 

p.°Ternment of India in the Department of Industries and possession reiati ig to any undertaking carried on by 
ivil Supplies, is hereby republishod for general informa- him or any other person as the said Chairman or the Secre- 

tlon- tary may demand ;
(6) inspect or cause to be inspect jd any books or docu

ments belonging to, or unler the control of any person 
carrying on an undertaking ;

(c) enter and inspect any premises.

By order of the Governor 
S. V. SOHONI 

Secretary to Government
New Delhi, 27th October 1945 

No. 338-PB(234)/45—In exercise of the powers conferred

i'tS:; 6l;t.8,!.o“b;,.Lrro isfwst ?*r y-r AA,'m «,m>■«■»following further amendment shall be made in the Paper 0r the time boing m force.
Control (Economy) Order, 1944, namely :—

In clause (1) of sub-clause (gr) of clause 38 of the said 
Order, for the figures “4#x3J#Mthe figures “ 5'x3£ 
shall be substituted.

7. Nothing in this Order shall permit any movement of 
cotton prohibited by or under the Government of India

FORM
GOVERNMENT OF INDIA

DEPARTMENT OF INDUSTRIES & CIVIL SUPPLIES 
Office of the Textile Commissioner, Bombay, Cotton 

Movements Committee
Application for Special Permit under the Cotton Movements 

Control Order, 1945

rt >3

The 2l8t November 1945
No. 28512-S.T.—The following notifications, issued by 

the Government of India in the Department of Industries q*0 
and Civil Supplies, are republished for general information.

By order of the Governor 
S. V. SOHONI 

Secretary to Government
New Delhi, 22nd September 1945 

No. LS/W(3)(iv)—In pursuance of clause 11 of the 
Indian Woollen Goods (Control) Order, 1945, the Central 
Government is pleased to direct that all dealers shall dis
pose of all Indian Woollen Goods, Other than Controlled 
Woollen Goods not manufactured and marked according 
to directions issued to the manufacturers in pursuance of 
clause 3 of the Indian Woollen Goods (Control) Order,
1945, within threo months of the date of issue of this 
notification.

i
iThe Secretary,

Cotton Movements Committee, 
Sudama House,

Wittet Road,
Ballard Estate,

Bombay.

1

!
!

iJ
■t

Sir,
Kindly issue a special permit under the Cotton Move

ments Control Order, 1915, for the transport by rail of 
cotton Retails of which aro given below :—

PART I
1. Name of consignor
2. Postal address of consignor
3. Telegraphic address of consignor
4. Name of consignee
5. Address of consignee
6. Num >er of bales
7. Total weight in maunds
8. Quality of cotton. (Place of origin 

also approx, grade and staple must be

DHARMA VIRA 
Dy. Secy, to the Govt, of India

New Delhi, 22nd September 1945
No. 3-TC/45—In exercise of the powers conferred by stated), 

sub-rule (2) of rule 81 of the Defence of India Rules, the 
Central Government is pleased to make the following 
Order, and to direct with reference to sub-rule (1) of rule 
119 of the said Rules that notice of the Order shall be • requested. 
given by the publication of the same in the Official 
Gazette and by the issue of a Press Note summarising and export licence No., if any, and export licens- 
explaining its provisions ing authority. If import recommendation

l (i) This Order may be called the Cotton Movements received from Government of importing 
Control Order, 1945. country, give details.

(2) It shall come into force at once. . 13. If cotton is for merchants’ stocks,
(3) The Cotton Movements Control Order, 1942, is here- state quantity in bales of same quality

by repealed ^ already held.
Provided that anything done under any provision of that 

Order shall be deemed to have been done under the corres
ponding provision of this Order.

2. In this Order, “Cotton”

9. Station of despatch
10. Destination station
11. State reasons why special permission

12. If cotton is for export, stato country,

PART II
(Items 14 to 17 must be filled in when the consignee is 

a mill)
means every kind of un- 14. Consignee’s total stock in bales of all

- manufactured cotton, whether ginned or unginned. cotton , A x f
3. No person shall offer cotton for transport b}^ rail or 15. Consignees total stock in bales ot 

cause any consignment of cotton to bo transported by the quality of cotton in respect of which 
rail except under and in accordance with the terms of— application is made.

(a) a general permit notified by the Central Government 16. Consignee’s monthly consumption in 
in this behalf; or , L ' bales from item H.

(5) a special permit issued in Part III of the Form 17. Consignee’s monthly consumption in 
appended to this Order by— bales from item 15.

(i) the Regional Controller of Priorities, Bombay, or All details given above are true to the best of my
(ii) the Executive Officer or the Deputy Executive knowledge and belief.

Officer of the Cotton Movement Panel before the 15th —
September 1943, or

(Hi) the Secretary or Deputy Secretary of tho Cotton 
Movements Committee, Bombay, on or after tho 15th
SeptomberLtions for spcciai permits shall be made in 
quadruplicate in the Form appended to this Order.

5 Auv person carrying on an undoitaking shall on being 
,,^,’nrprf so to do furnish to tho Chairman or the Secro-
iq of the Cotton Movements Committee, Bombay, notified m the Gazette.

in such form or forms as that officer may direct 3. The special permit will become valid only after it has
been signed by the officer granting it.

4. It is an offence punishable under the Defence of 
India Rules to furnish falso information.

jr:>

Place
Date.

Signature of applicant
Instructions to Applicant

1. Four copies of the application must bo submitted.
2. No application should be made for transport of cotton 

covered by a general permit. All general permits are

tary
returns m , . ,
relating to that person s dealing in cotton.

(j The Chairman or the Secretary of the Cotton Mover 
Committee, Bombay, may with a view to securements
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(Ordinance No. XXXV of 1943), the Central Government 
is pleased to direct that the following amendment shall be 
made in the notifi ation of the Government of India in the* 
Department of Industries and Civil Supplies, No. 1/2(68)/ * 
44-CG(CS), dated the 19th August 1944, namely

In the Schedule appended to the said notification, after 
Item No. 9 ‘ Norman Cycle the following entries shall he 
inserted in columns 1, 2, 3, 4 and 5 respectively, namely

Schedule

PART III
(-Not to be filled in by applicant)

SPECIAL PERMIT

ia kTh° Cott,on Moments Control Order, 1945 
nn granted to the consignor named in the application
on the reverse to transport by rail...................... .. bales
from °n °* ^ua^y specified in the said application

to
Signature 

and designation of 
officer granting permit

3 1 4 1 521 1
Rs. Rs.:

9-A Cycles of other makes of !
which the maximum price 

. is not specified, or assemb
led from parts of different 
makes (excluding Hind and 
Hindustan Cycles).

Bombay iOq84i
Dated the 194

New Delhi, 22nd September 1945 
No. TB(3)3/45—In exercise of the powers conferred by 

sub-rule (2) of rule 81 of the Defence of India Rules, the 
Central Government is pleased to direct that the following
mrther amendment shall b ? made in the Cotton Cloth and Bombay, 22nd September 1945
Yarn (Control) Order, 1915, and to direct with reference No. l/2(99)/45-CG(CS)—-In exercise of the powerscon- 
to sub-rule (1) of rule 119 of the said Rules that notice ferred by clause (c) of sub-section (1) of section 3 of the
thereof shall bo given by tho publication thereof in the Hoarding and Profiteering Prevention Ordinance. 1943
Gazelle of India and by the issue of a Press Note sum- (Ordinance No. XXXV of 1943), and in partial molifica-
marsing the amendment :— tion of the notification of ihe Government of Lidia in the

In the said Order, after' clause 11, the following clause Department of Industries and Civil Supplies No. F 22(26)-
shail be inserted, namely :—

“ 11 A. Save in accordance with a special or general per
mission of the Textile Commissioner and subject to such 
restrictions as he may prescribe no manuiacturer shall 
manufacture any article of clothing or any other article 
from cloth :

Provided that nothing in this clause shall apply to 
a manufacturer who does not have in his possession 25 
powerlooms or more, or is engaged solely in any process 
ancillary to the manufacture of cloth. ”

R. V. FENTON 
Dy. Secy, to the Govt, of India

CB(c)/43, dated the 2nd December 1943, the Central 
Government is pleased to di-ect that fhe maximum price 
which a d ialer may charge in respect of any article speci
fied in column 2 of the Schedule appended hereto, shall 
be as specified in the corresponding entry in column 3 of 
that Schedule :

Provided that where a dealer has paid any provincial or 
local tax in respect of s ich mgarettes the subject matter 
of the sale, he may make an additional charge not exceed
ing the amount so paid, or as the case may be, the pro
portionate part thereof.

Schedule

The 21st November 1945
No. 28514-S.T.—The following notifications, issued by 

the Government of India in the Department of Industries 
and Civil Supplies, are republished for general information.

By order of the Governor 
S. V. SOHONI 

Secretary to Government

Name and description of the 
article

Serial
No.

Maximum retail selling 
price

21 3

Churchman’s No. 1 Cigarettes 
(in tins of 50).

State Express No. 555 Ciga
rettes (in tins of 50).

Rs. 2-10-0 per 50 inclusive of 
the container.

1
Bombay, 22nd September 1945 

No. 1/2(73)/45-CG(CS)—In exercise of the powers con
ferred by clause (c) of sub-section (1) of section 3 of the 
Hoarding and Profiteering Prevention Ordinance, 1943

2 Rs. 2-10-0 per 50 inclusive of 
the container.

Bombay, 22nd September 1945 imported wines and liquors specified in the Schedule 
below :

Provided that the maximum price which a dealer at a 
ferred by clause (c) of sub-section (l) of section 3 of the hill station in Bengal specified in Schedule II annexed to 
Hoarding and Profiteering Prevention Ordinance, 1943 the notification of the * *ovemnient of India in the Deparb- 
(Ordinance o. XXXV of 1943), and in supersession of ment of Industries and Civil Supplies, No. F. 22(101) .A./P. 
the notification of the Government of India in the Depart- 44, dated the 10th June 1944, may charge in respect of 
me. it of Indus tries and Civil Supplies, No. 22(50) -AP (A)/ wines and liquors, may exceed the maximum price thereof 
44, dated the 21st July 1945. in its application to the by 3 per cent:
Province of Bengal, the Central Government is pleased to 
fix as follows the maximum prices which may be charged to special qualities such as old liqueurs, old brandies and 
within the Province of Bengal by a dealer in respect of old wines, etc.

No. 22(50)-AP(A)/44—In exercise of the powers con-

Provided further that the notification shall not apply

Schedule

Maximum retail selling price. 
Per bottle or flask of

Importors’ issue price to dealers per case. 
In bottles or flasks of

Description
1 Pint k Pint1 Qrt.£ Pint1 Qrt. 1 Pint

6 7542 31

Rs. a. Rs. a. Rs. a.Rs. a.Rs. a. Rs a.
1. Whiskies—

(i) Whisky 
(ii) Liqueur Whisky

2. Brandies—
(i) South African and Australian

Brandy
(ii) Cyprus Brandy

(Hi) Portuguese Brandy (Litre) ..

18 14 
20 14

9 11212 0 
232 0

5 6188 0 
208 0

182 0 
202 0 10 11 5 14

17 14 9 3 i204 8 5 2180 0174 8 i
20 14 
27 12 

(Litro)

207 0
278 0 
(Litre) (

:: /
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1
2 3 4 5 6 7

;
I Rs. a.3. Gins— Rs a. Rs. a. Rs. a. Rs. a. Rs. a.

(i) English, South African, Ausfcra 
lian and Canadi 

(ii) Cyprus Gin

4. Vermouths—
(i) South African 

Vermouth.
Ditto

165 4 171 4 195 4 16 14 8 11 4 14an Gins.
207 0 20 14

or Australian 82 0 88 0 112 0 9 14 5 3 3 2
{ii) Ditto 105 0 

(Litre)
12 12 

(Litre) 
12 14(Hi) Cyprus Vermouth

5. Wines—
(i) South African and Australian

Wines.
(ii) Cyprus Wines 

(in) Portuguese Wines

6. Beers—
(i) Australian Beer..

(ii) South American Beer 
(Hi) American Beer

7. Sherry from Spain ..
^ 8. Portuguese Champagne

9. South African Creme de M mthc.. 
10. South African Cherry Brandy ..

6 11 3 12

i88 8 10 6 j94 8 118 8 3 45 7

s122 0 
126 12

12 14.
13 14

■

!
i56 0 51 0 69 0 1 12 i

3 0 ;
3 12 | 

13 6 j 
20 14 
17 14 
17 14

1 0 0 10 
0 15 
0 12

i
1 10 j

i

i1 4
6 15 3 14

194 0 
146 4 
146 4

P

Explanation :—For the purpose of this Notification 
I. 1 case of Beer contains :—

(i) 48 Quart Booties,
(ii) 72 Pint Bottles and 

(Hi) 144 Half pint Bottles.

In the said Order—
In Clause 5-A, for the words “ An officer holding the 

appointment of Controller of Civil Supplies under a Pro
vincial Government, or an officer of a Provinci d Govern
ment not below the rank of a District Magistrate ”, the 

II. 1 case of Wines, Spirits or Liquors, other than words “ An officer of a Provincial Government ” shall be
substituted.

i
i;Beers contains :—

(«) 12 Quart Bottles,
(n) 12 Litre Bottles,

(Hi) 24 Flasks or Pint Bottles, and 
(iv) 48 Half Flasks or 4 Pint Bottles.

C. C. DESAI

DHARMA VIRA 
Dy. Secy, to the Govt, of India

The 2T t November 1945
No. 28516-S.T.—The following notification, issued by the 

Joint Secy, to the Govt, of India Government of India, Department of Supply (Directorate
General of Supply, Special Section) is hereby republished

i

'
Bombay, 22nd September 1945

^NQv.2^1i93)'AP(Ai/*447ZC'0m9,e"'d“m~Irl column 2 of for general information 
the Schedule annexed to the notification of the Controller 
General of Civil Supplies, No. l/2(82)/45-CG-(CS) 
dated the 24th July 1945, published on page 1202 of the
Gazette of India, dated the 8ih September 1945, Part I_
Section 1 for the figure “ 35 ” occurring against item No. 1 
substitute the figure ** 85 ”.

;

By order of the Governor 
S. V. SOHONI 

Secretary to Government
New Delhi, 28th September 1945 

No. SS/104(13)—In exercise of the powers conferred by 
rule 84 of the Defence of India Rules, the Central Govern
ment is pleased to make the following Order, and to direct 
with reference to sub-rule (1) of rule 119 of the said Rules, 
that notice of the Order shall be given to the public by 

No. 198(147)AP(A)/45—In exercise of the powers con- publishing i in the Gazette of India. 
ferred by sub-rule (2) of rule 81 of the Defence of India 1. (a) This Order may be called the Cement (Movement 
Rules, the Central Government is pleased to direct that by Waterways) Control Order, 1945. 
the following further amendments shall be made in the (&) It extends to the whole of British India.

Consumer Goods (Control of Distribution) Ord^r, 1945, (c) It shall come into force at one.',
namely :— (d) The notification of the Government of India in the

Iu the Schedule annexed to the said Order, the entries Department of Supply No. SS/104(13), dated the 16th 
« j Wim s. spirits and liquors ” and “ 4. Toilet requisites ” December 1944, I hereby repeated provided any action 
shall be omitted. taken under any of the provisions of that Order shall be

The Central Government is pleased to direct further, deemed to have been taken under the corresponding pro- 
with reference to sub-rule (1) of rule 119 of the Deienco visions of this Order, 
of India Rules that notice of the above Order shall be
given by the publication of the same the Gazette of any other cementitious product manufactured by inter- 
Twdia grinding or intermixing portland cement as defined in the

H. M. PATEL British Standard Specifications of 1940, with any active or
Joint Secy, to the Govt. of India inert material, white and coloured cements, high alumina

New Delhi, 22nd September 1945 cements, ai.dany product manufactured by direct mixing
•NT 198(154) AP(A)/45—In exercise of the powers con- of some or all oxides constituting normal portlant cement. .

d b r sub rule (2) of rule 81 of the D. fence of India 3. No person shall export, import or carry cua>t.wise by
ferrea n\ ' ntraj Qovernment is pleased to direct that sea in country cruft, any cement, from the ports mentioned 
Rules, tne flirtboj. amendment shall be made in the in the schedule annexed hereto, oxcept under a permit 
the following ontroi of Distribution) Order, 1945, issu .d by the Central Government, the Honorary Cement
Cons .mer * ,. with ref rence to sub-rule (1) of ; ulo Adviser, the Chief Engineer and the Additional Chief
and to lurl . , oujes that notice of this amendment shall Engineer, C.P. n .D., the Honorary Regional Cement
119 ot toe s publication of the same in the Official Advise •, Bombay, the Honorary Regional Cement Adviser,

■Me given Vo igsU(, 0f a Press Note explaining its Coimbatore, or any of the authorities mentioned against
Gazette ana y ‘ ■ ^he ports in the annexed schedule.

fC. C. DESAI 
Controller. Gent, of Civil Supplies

New Delhi, 22nd September 1945

2. In tuis Order, “ Cement ” includes portland cement,

provisions.
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------------------ an(j 0n the l^th
4. Forfeiture of Stores—Any court trying a contravention (2) on or before the 15th October 19 aCcurat0 return 

of this Ord-»r may, without prejudice to any other sentence day of every succeeding month a true an n for v
which it may pass, direct that any cement in respect of relating to his production of cloth an j 
which the court is satisfied that this Order has been preceding month in said Form, 
contravened, shall be forfeited to His Majesty.

Schedule
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FORM CY(PR)MP
NAMP ^eiTrH0r the m0nth °f 194 •
Texmf,L° MMILL REGIONAL AREA
Lexmark No. Total days (with shift or

Bhifts) worked.
I—YARN

Ports Permit issuing authority

Karachi 
Shah Bandar 

Keti Bandar 

Ibrahim Hyderi . 

Sokhi .. 
Bombay 
Tuticorin 
Mangalore 

Co chin ..

Provincial Government of Sind or 
•. such Officer as may bo authorised 

y by the Provincial Government in 
this behalf.

| S. 0. R. E. II (L), Karachi, (N. W.
| Army), and C. M. I. Karachi.

Production in lba. in each count
Counts spun—Single and Folded .

Total yarn produced in ins.

II—CLOTH
Total 1Non-uti

lity
Seotion

”J Utility
Section IIS. 0. R. E. I. (L), Bombay 

The C. M. I. Coimbatore 
.. The Port Officer, Mangalore

S. 0. R. E. (LII) (b) Shipping Cochin

s1. No. of sorts
2. Total Production in yards
3. Total production in lbs.
4. Production in yards of dhoties
5. Production in yards in sarees
6. Average pick worked during the

monfh
6a. Average pick fixed under 

Rationalisation Programme 
with the Panel Member

7. Total production in yards in same
month last year

8. Total production in lbs. in same
month last year

S. BHOOTHALINGAM 
Dij. Secy, to Govt, of India rThe 21st November 1945

No. 28519-S.T.— l he following notifications, issued by the 
Government of India in the Department of Industries and 
Civil Supplies, are republished for general information.

By order of the Governor 
S. V. SOHONI 

Secretary to Government

Note—Defence service materials should be included in the non 
utility range while Standard Cloth should be included in 
the Utility Range__________________________

III—PROCESSING
Bombay, 17th September 1915

No. T.C.(29)/45—In exercise of the powers conferred on 1. Total number of yards printed.........
bv clause 21 of the Cotton Cloth and Yarn (Control) 2- Total quantity of cloth dyed (in lbs.)

Order, 1945, and with the sanction of the Central Govern- 3‘ T??al r'un?ber y?rd? bleached (for sale in
ment. I hereby authorise each oi the officers specined in 
col imn 1 of the Table below to discharge on my behalf 
the function under clause 10(6) of the said Order to specify 
the maximum wholesal prices of cloth in relation to sales 
referred to in clause (3) of my notification No. T.C. (17)/45, 
dated the 1st February 1945, being sales made by dealers 
carrying on business wit hin the territories specified in the 
corresponding entry number in column 2 of the said Table.

Table

me
Lbs Bleached.

Signature 
S. D. CHARD 

Addl. Textile Commissioner
Bombay, 17th September 1945

No. T.C.(31)/45—In exercise of the powers conferred on 
me by clause 11 of the Cotton Cloth (Control of Printing) 
Order, 1945, I hereby exempt every exporter, export 
wholesaler, and printer from the restrictions specified in 

-clause 9 of the said Order in so far as these restrictions 
apply in relation to cloth for export.

2 Nothing in this permission shall be 
authorising any exporter, export wholesaler 
print or cause to be printed —

(i) any cloth other than cloth for export ; and
(ii) any cloth >n contravention of 

Order other than clause 9.
3. For the purpose of this Permission—
(i) “ export wholesaler ” means a dealer holding a licence 

granted by the Textile Commissioner under clauso 2A of 
the Cloth and Yarn (Export Control) Order, 1945 ; and

(ii) ‘ cloth for export” means cloth intended for 
export—

21

construed 
or printer to

asProvince of Bombay 
Province of ii adras 
The Punjab Pro

vince

1. Provincial Textile Controller, Bombay
2. Provincial Textile Commissioner .Madras
3. Assistant Director of Civil Supplies 

(Cloth) and Under-Secretarv to Govern
ment, Supplies and Transport Depart
ment, Lahore

4. Director of Civil Supplies, Sind, Karachi
5. Provincial Taxtile controller, United 

Provinces, Cawnpore
6. Cloth Controller, Bihar, Patna
7. Director General of Consumer Goods, 

Bengal, Calcutta
8. Provincial Textile and Yarn Commis

sioner, C. P. and Berar, Nagpur
9. Additional Secretary to the Government 

of Assam. L.S.-G. (Industries) Depart
ment, Shillong

10. Provincial Textile Commissioner, 
Peshawar

11. Controller of Supply and Transport,
Orissa, Cuttack

12. Director of Civil Supplies, Quetta

13. Yarn Commissioner, Ajmer

14. Director of Civil Supplies, Delhi
15. Assistant Commissioner, Mercara

any clause of the <
Province of Sind 
United Provinces

Province of Bihar 
Province of Bengal

Central Provinces 
and Berar 

Province of Assam , . held bv an exporter against a valid quota licence
°r “(bf purchS ind^held1 by an export wholesaler in

1 } L nf his licence for purposes of sale to an exporter, 
pursuance ot his lice M K VELLODI

Textile Commissioner 
The 21st November 1945

98521 -S.T.—The following notifications, issued by the L t *f ii dia m the Department of Industries and

S. V. SOHONI1Qd' Secretary to GovernmentBombay, 29th September U conferred on New Delhi, 14th September 1945
nn n ion\ AIn exercise of the P (Control of imF'45—In exercise of the powers conferred byXo. T.C (.101 40 in eibe Textile 1“*“^ producer 2) of rule 81 of the Defence of India Rules, the

me by .caU^»r 1945, I hereby rY(l'R) Bection, ^ t ai Government is pleased to direct that with effect
Production) Oreille Commissioner CyU ) “L lat of October 1945, the following further amend- ,
to submit to tl ^ll ird E3tate, Bombay . , ^ tru0 and sUali be made in the Footwear Control Order. 1945, 1
Shahibag Ho _. 3oth Soptenibe cloth and ^ ,t with reference to sub-rule (1) of rule 119 of

North West Fron
tier Province 

Province of Orissa

Province of British 
Baluchistan 

Province of Ajmer- 
Morwara

Province of Delhi 
Province of Coorg

I
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given by the publication of the same in the. Official Gazette “Provided that it snail be «r«eat rate9 not exceed-
and by the issue of a Press Note summarising and explain- from the cottage raanu < c o'
ing their provisions :—

I. In the said Order
(1) Tn sub-clauso (c) of clause 3 after the word “ rupees ” 

the following shall bo inserted, namely :—
“ subject to the condition that the retail price is marked- 

on them ”
(2) In clause 4—
(a) After clause (c) of sub-clause (2), the following 

viso shall be inserted, namely :—
“Provided that till the 31st of December 1945, the 

ceiling price of the footwear in respect of the stocks held on 
the 1st October 1945, shall be as shown in the appropriate 
part and column of Schedule III that was in force prior to 
the latter date”

(b) In sub-clauso 3 for the figure “76” the figure 80 
shall bo substituted.
S Krt-71" *.«««.'W Ml b„ it....... bb. *..d. *M correctly ” Ml *

tuted.

ing the following to cover the oost of providing laces and 
cartons, packing charges and charges for forwarding by 
goods train to the railway station nearest to the retailer’s 
place of business :—

Men’s, Women’s and Youths’ sizes 12 annas per pair
.. 10Boys’ sizes 

Children’s and Infants’ sizes where 6
>3 33 33

>3 33 33

cartons are provided.
Children’s and Infants’ sizes where 3 

cartons are not provided.
All sizes of Chappals and Indian 

Pattern Footwear where cartons 
are provided.

All sizes of Chappals and Indian 3 „
Pattern Footwear where cartons

pro-
jj 33 33

6 3333 33

33 33

are not provided.
(4) In sub-clause (1) of clause 7 after the word “clearly”

inserted.
II. For Schedule III annexed to the said Order the(6) For the first proviso, the following proviso shall be 

substituted, namely :— following Schedule shall be substituted, namely :—

A
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1/2(101 Was'Ulh September 1945 No F-22(l01j-AP/44, dated the 10th June 1944, the seller
public inf ' }•“CG(CS)—It is hereby notified for may make an addiuional charge of 5 per cent of the price of 
sub-section'(21 t?*t 1" Pl,T'suanc<‘ of the proviso to the article. 

r i*g CenHon n ! ,0n 6 °f the Hoarding and Profiteer- C. C. DESAI
1943i f ‘°n Ordinance, 1943 (Ordinance XXXV of Controller-General of Civil Supplies
ib\ nf fu0 , PuyP0Se of determining, under clause Bombay, 29th September 1945
of anv • 8a1^ j’Kect’*on» maximum retail sale price No. l/2(92)/45-CG(CS)—In exercise of the powers con- 
thA i j??P0r^ ^ portable typewriter, I have sanctio ed ferrod by clause (c) of sub-section (1) of section 3 of the 

. v1*011 to landed cost thereof, of a sum repre- Hoarding and Profiteering Prevention Ordinance, 1943
renting ,5 per cent of that landed cost. - (Ordinance No. XXXV of 1943), the Central Government

Bombay, 19th September 1945 13 pleased to direct that the maximum price whioh a pro-
„ - V2(104)/45-CG(CS)-In exercise 'of the powers ducw or dealer may charge in rosp.ct of any electric bulb
conferred by sub-section (! A) of Section 11 of the Hoardincr of the size and type specified in columns 2 and 3 of thex\d?v Ordinance, 1943^(Ordinance Schedule hereto appended, shall be-
XXXV Of 943), I hereby direct that the following amend- „ (1> In *he case E m’ '“'‘fP" la™P3:. v,z- 
ments; shall be made in the Controller General's notified- Cosmos Crompton Mazda, Osram, Phillips, Royal Ediswan 
tion No. l/2(60)/45-CG(CS) dated the 12th June 1945 and Siemens, at the rates specified m the corresponding 
namely :— * * entry in—

In the said notification_ (a) column 4 of the Schedule where the bulbs are sold
. (1) In. clause (1) after the words - or Gujarathi ” the by the producer to any dealer ; and 
following proviso shall be inserted namelv •— (b) oolumn 5 where the bulba are sold retail ;

“ Provided that where the article is sold in bundles or <2,luIn lbe cas? °f. a;iy 'bulb imP°/!ad from the U K. or 
or packets, the marking may be made on the a bulb made 1:1 India other than of the make specified in
, or box, or packet, as the case may he; and if owing the rat°3 3Pe0,fied m the corresponding

make anv marUhfiprtHprpor|n'f-h^ir^C'et^'3 'mPraa*''cab(e to (a) column 6 of the Schedule where the bullbs are sold
uiaKo anv marking thereon, the marking may be made on , t , . i i a
a paper label pasted on the article bT ^e importer or producer to any dealer; and

(2) In clause (2) after the words ‘the alphabetical order” („6) °? 7t'vhfre tb° bu'b3 3°Jd X h , ,
the following proviso shall be inserted namely . , Provided that where the sale is made by a wholesale

n “ Provided that nothing in this clause shah apply to any d?aJ?rt<toa retavl. dea,er* tbe B,aximn“ prlce fiargeaMo. 
dealer to whom an exemption therefrom is granted in writ! sha,) b%the “aximum re,'al pnee specified m column 5 °r
»g* .h, <*«*, o«mmi - ».

maximum price an amount equivalent to the amount of the 
- No. l/2(107)/45-CG(CS)—Whereas it has been reported to sales tax, terminal tax or other local cess or tax actually 
mo by dealers carrying on business in imported sanitary paid by him in respect of such bulb or as the case may be 
fittings that, in respect of sales of such articles made by the proportionate part thereof.
them, the addition to the landed cost allowed by the Provided thirdly tnat a dealer carrying on business at
normal trade practice in force on the 31st August 1939 a bill station specified in Schedule II annexed to the noti

fication of the Government of India in the Department of 
Indu.>tries and Civil Supplies, No. F. 22 (l-Jl)-AP/44,

No.

No.

boxes 
bundle 
to the friz* ’ or

Bombay, 29th September 1945

exceeded 20 per cent thereof.
In pursuance of the proviso to sub-section (2) of section 

6 of the Hoarding a id Profi eering Prevention Ordinance, dated the 10th June 1944, may make an additional charge
not exceeding 5 per cent of the maximum price specified 
above. •

1943) (Ordinance XXXV of 1943), and with reference to
clause.[b) of that sub-section, I hereby sanction the addi- .
tion of 70 per ceut to the landed cost of the article for the " Provided fourthly, that this notification shall come, 
purpose of determining the maximum price. into force in supersession of the notification of the Govern-

Provided that where the article is sold to a dealer tfi* ment of India inn he Department of Industries and Civil- 
seller shall allow a discount of not less than 20 per cent of Supplies, No. l/2(27)/45-CG(CS), dated the 23rd April 1945;; 
the specified1 price. with effect front 1st November 1945 in relation to all sales

Provided further that the seller may chrage, in addition other than retail sales and 15th November 1945 in relation, 
to the.price,’the actual packing charges not exceeding 10 to retail sales. -
tier cent of that price. Explanation 1—1The prices specified in columns 4 and
P Provided farther that, where the article is delivered 6 are prices F. O. R. by goods train any railway station in 
elsewhere than at a port, the seller may also add to the India at the buyer s option.
maximum price a sum equal to the actual freight from Explanation 2—The prices specified m the Schedule 

t“e nearest port to the place of sale and the . octroi duty apply only m relation to general fighting service type lamps 
tno n.d o j x1 £ t articie of the standard voltage ranging from 110 to 120 volts and

Proddedfurther Hi at where the articl- is sold by a 220 to 250 volts having; clear or inside frosted (pearl) glass 
Healer cer vine on business at a hill station specified in bulbs, and aro not applicable to coloured- lamps of nos, 
onhpduWIarm xed to the notification of t'.ie Government standard voltages with special finish or manufactured 
oAndia in the Department of Industries and Civil Supplies specially to meet the purchaser s particular requirements.

Schedule
Maximum Selling Price

(i) All bulbs imported from U. K. 
(ii) All bulbs of other local producers, viz., 

Bengal Electric Lamp Works, Lux 
Lamps, Radio Lamp Works, Mysore 
Lamp Wor s; Kaycee Lamps, 
Calcutta Lamp Works, Asia Lamp 
Works, Bharat Lamp Works and 

Bijlee Lamps

Elmi locally produced lamps, viz., Cosmos, Cromp- 
tion, Mazda, Osram, Phillips, Royal Ediswan 

and Siemens■ Size TypeSerial No.

Importer’s or Produ
cer’s issue price to 
dealers por dozen 

pieces

Maximum retail price 
per piece

Producer’s issue price 
to dealers per dozen 

pieces
Maximum retail price 

per piece

7664321
Rs. A. P.P.A.Rs.P.Rs. j A.P.A.Rs. 0 1 9 0114

Vacuum6 Watt1 60 16 0-12
102( +

;
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1 2 3 4 5 6 7

Rs. A. P. Rs. A. Rs. P.P. A. Rs. A. P.
3 15 Watt J* *Vacuum 9 2 0 1 0 0 11 14 6 1 6
4 20 10»» 6II 0 1 2 110 14 6 1 6 05 25 »» 9 2 0 1 0 11 140 6 1 5 0
6 30 11»» 4 14II 0 1 4 110 0 1 5 0
7 40 9 13» 099 1 1 120 12 0 1 7 0
8 50 99 99 114 0 1 9 0
9 00 9 13ft 0 1 1- 0 14 1 0 1 9' 0

10 30 Gasfilled99 15 3 0 1 11 0
11 40 10 14 0 199 2 0 14 4 0 1 9 0
12 60 11 12 0 1» 4 0 15 6>• 3 1 11 0
13 75 14 13 10 1199 0 01999 6 2 2 0
14 100 10 6 10 14» 0 21 999 0 2 6 0
16 150 28 14 0 3 3 099 38 3 3If 4 4 0
16 200 43 10 0 4 14 0»» 57 10 099 0 7 0
17 300 60 1 0 6 10 0»» 79 10 3If 8 14 0

C. C. DESAI
Joint Secy, to the Govt, of India

The 21st November 1945 made in the Textilo Commissioner's Notification No. 34- 
No. 28523-S.T. The following notifications, issued by Tex. A(i5)-2/43. d ated the 31st December 1943, namely :— 

the Government of India in the Department of Industries schedule AAA to the said notification in item I—
and Civil Supplies, aro republished, for general information. Cloth

(i) for sub-item 4 the following shall be substituted, 
namely :—
‘*4. Piece Dyeing :

(а) Dark, Basic or kutcha colours—
(i) Light and medium dyed 
(it) Dark

(б) Fast to bleach colours—
(t) Light

(it) Medium 
(tit) Dark

(c) Napthol Dyed—
3 per cent shade 
2 per cent shade 
1 per cent shade

(d) Sulphur dyed in dark shades only
(e) Hydrone blue dyed—all shades 
(/) Mineral khaki dy.id 
(0) Vegetable khaki dyed 
(h) Waterproofing..

(ii) for entry (i) ii paragraph (a) < 
following shall bo substituted, namely :—

“ (i) Light ..
AT T , ,, , , , Bombay, 20th October 1945
No. 163-TA/45—In exe.-ciso of the power* conferred by No T C. (18)4/45-1., exe-owe of ihe powe-8 conferred 

clause (b) of sub-rule (2) of rule 81 of the Defence of India on me by sub-clause (2) of clause 3 of the Cloth and Yam 
Rules as applied i.i the administered areas mentioned in (Export Control) Order, 1945, I hereby direct that the 
the Schedule hereto a uiex. d read with the notification of following further amen Iment shall be made in the Textile 
the Crown Representative No. 330/1.C., dated the 22nd Commissions 's Notification No. T. C. (18)/45, dated 
August 1945, I hereby direct that tho notification of the 24th February 1945, n .mely —
Textile Commissioner No. 58-TA/44, dated the 23rd May I.i column L of tho table appended to the said notifica-
1945, shall extend to the said administered areas, and to tion for item 12(a) the following shall be substituted
direct with reference to sib-rulo (1) of rule 119 of the namely:—
Defe. tee of India Rules that notice of this notification shall

By order of the Governor 
S. V. SOHONI 

Secretary to Government Pies per lb.

Bombay, 8th October 1945
No. T.C.(15)4/45—In exercise of the powers conferred 

upon me by clause 21 of the Cotton Cloth and Yarn (Con
trol) Order, 1945, and with the sanction of the Central 
Government, I hereby direct that the following further 
amendment shall be made in the Textile Commissioner’s 
Notification No. T.C.(15)/44, dated the 30th December 
1944, namely :—

In the table below the said Notification, after entry 
No. 6, the following entries shall be added namely :—

“ 7. Assistant Director of Civil Supplies (Cloth) and 
Under-Secretary to Government, Supplies 
and Transport Department, Lahore 

8. Director of Civil Supplies

50$
63

70
126
189

94
63
32
76

126
65
38
38”

.. Punjab 

.. Delhi ” of sub-item (6) the

70 pies per lb ”Bombay, 10th October 1945

the

“ 12(a). Tho Provin -ial Textile Commissioner, 
bo given by publication in the official Gazette and by the Deputy and Assistant Toxtile Commissioners ”. 
issue of a Press Note summarising and explaining its provi-

the

S. D. CHARD 
Addl. Textile Commissionersions.

New Delhi, 20th October 1915
. No. TB(4)2/43—In exorcise of the powers conferred

1. The Administered Areas and Railway Lands in tho by sub-rule (2) of rule 81 of the Defence of India Rules the
former YVes'em India States Agency. Central Government is pleaied to direct that tho folio win®

2. The Punj ib States Railway Lands. further amendment; sh .11 be made in tho Textile Iudusirv
3. Tno Khasi Spates including tue Shillong Administered (Control of Pr eduction) Order, 1945, and to direct with re-

Areas. feronce to sub-rule (1) of rule 119 of the said Rules that
notice of the said amend me its shall bo given by publica
tion ihoreof in the effi :ial G .zeute a id by the issue of a

No. T.C.(2)-98/45—In pursuance of clause 10 of the Press Note indicating the nature of the amendments :_
Cotton Cloth and Y n-n (Control) Ordo-, 1945, I hereby I.i the said Order-
direct tnat the following further amendment shall be (i) after clause 4, the following new clause shall be

Schedule

Bombay, 101h October 1945
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inserted, namely :—
4A. No producer shall in any month utilise more than 

^per cent of his entire weaving energy as determined 
-' 'Wider clause 4 for the production of Taj.estry

{ii) in sub-clause 2(6) of clauso 5, the words “ or in 
Tapestry ” shall be & doted.

(m) after sub-clause 2(6) of clause 5, the following shall 
be added, namely :—

(c) the use of folded yarn in the production of 
tapestries

R. A. MAH AM ADI 
Deputy Secy, to the Oovt. of India 

The 21st November 1945
No. 28525-S.T.—The following notifications, issued by 

the Government of India in the Department of Industries 
and Civil Supplies, are republished for general information.

By order of the Governor 
S. V. SOHONI 

Secretary to Government

I
(1) (2) (3) (4) (5)

Rs. a. p. R8. a. p.Ra. a. p.
Lamps Wafcts— 

conoid.
A—(a) 110 Volts 

Screw Cap— 
conoid.«

3 60 G. F. 12 0 0 13 6 0 1 6 0
4 76 18 0 0 20 6 0 2 0 0
6 100 19 0 0 2 2 021 11 0
6 160 3 2 028 0 0 31 14 0
7 200 4 10 042 0 0 47 3 0
8 300 67 0 0 7 6 075 4 0
9 500 11 10 0104 0 0 118 9 0

Bombay, 2nd October 1945
No. 4/l(93)/43-C.G.(CS)—In pursuance of clause {d) 

of section 2 of the Hoarding and Profiteering Prevention 
Ordinance of 1943 (Ordinance No. XXXV of 1943), the 
Central Government has been pleased to appoint Mr. V. S. 
Thakore as an Inspector of Civil Supplies, under the 
Controller-General of Civil Supplies, with effect from the 
28th September 1945.

-3 '

(6) 220 230/250 
Volts Screw 
Cap :—

15,25 Vac10 13 010 14 6 12 2 0
11 40 15 013 6 011 12 0
12 60 17 013 1 0 14 II 099

Bombay, 20th October 1945 
No. 3 /2(105)/45-C.G.(CS)—In exercise of the

13 40 G. F. 18 013 4 0 15 5 0
po wers

conferred by clause (c) of sub-section (l) of section 3 of 
the Hoarding and Profiteering Prevention Ordinance, 1943 
(Ordinance No. XXXV of 1943), the Central Government 
is pleased to direct that the maximum price which 
a, dealer may charge in respoctr of electiic bulbs imported 
by Government from U. S. A. of the size and type specified 
in column (2) of the Schedule hereto appended, shall be as 
specified-in the corre>ponding entry—

(i) in column (3) of that Schedule when sold by 
a Government stockist and delivered witnin six miles of 
the Stoekf.t’s warehouse, or f.o.r., any railway station in 
India by goods train ; provided that where at the request 
of the purchaser the goods are sent by passenger train, the 
seller may make an extra charge of 1 per cent; provided 
further that the stockist shall not be liable to make any 
repl cement fur breakages or defectives.

{ii) in column (4) of the Schedule where the sale is 
made by any other deader to another dealer in quantities 
not less than 4 standard cartons in case of lamps of and 
up to 200 watts, or of the value of not less than Rs. 500. 

(in) in column (5) of the Schedule in any other case.
Provided that the seller may add to the maximum price 

an amount equivalent to the amount of the sales tax, 
terminal tax or other local cess or tax actually paid by him 
in respect of such bulb or as the case may be the propor
tionate pari, thereof.

Provided secondly that a dealer carrying on business at 
a hill station specified in Schedule II annexed to the 
notification of tho Government of India in the Department 
'of Industries and Civil Supplies No. F. 22(101)-AP/44, 
dated the loth June 1944, may make an additional charge 

^not exceeding 5 per cent of tho maximum price specified 
above.

Provided thirdly that this notification shall come into 
'force, with effect from 1st November 1945 in relation to 
all sales other than retail sales and 15th November 1945 
in relation to retail sales.

14 19 060 15 15 014 5 3» »
15 2 0 075 20 6 018 0 699

16 2 6 0100 20 9 0 23 9 011

17 3 11 0150 33 0 0 37 10 019

18 200 6 9 056 12 050 0 011

19 8 4 0 
12 11 0

300 74 0 0 84 2 09 9
20 600 114 0 0 129 6 099

21 19 2 01000 171 8 0 195 1 099

B—220/230/250- - 
Volts Bayonet 
Cap (B.C.).

15,25 Vac22 15 013 6 011 14 0
23 1 7 040 12 12 0 14 11 0it '

24 1 9 060 15 15 014 1 099

25 1 9 O'15 15 040 G. F. 14 4 0
26 | 1 11 060 15 5 3 17 3 019

27 2 2 021 11 075 19 0 699

28 2 6 024 4 0100 21 9 099

3 12 029 38 4 0150 34 0 091

C—110 Volts
Bayonet Cap 
(B.C.):—

16,25 Vao

40 G. F.

30 1 4 012 12 011 4 0\
31 1 6 014 0 012 6 0

32 1 9 01 0 15 16 01460 91

2 1033 18 9 0 21 1 075 99

Schedule
23 0 0 2 4 020 4 034 100 19

Maximum selling price 29 4 0 33 2 0 3 4 035 150

Description of 
electric bulbs 

made in U. S. A.
and imported 

by Government

Wholesale 
price 

in other 
cases

(por dozen)

When sold C. C. DESAI
Joint Secy, to the Govt, of India

by, Serial 
No. Retail price 

per unit
Government 

stockist 
(per dozen) Bombay, 6th October 1945

(4) (5)(3)(2)(1) No. l/2(ll5)/45-CG(CS)—In exercise of tho powers
conferred upon me by the proviso to sub-section (2) of 
section 6 of tho Hoarding and Profiteering Prevention 
Ordi lanco, 1943 (Ordinance XXXV of 1943), and with, 
reference to clause (6) of tho said sub-section. I hereby 
direct that tho following further amendment shall be 
raide in the Notification of the Controller-General of 
Civil Supplies No. l/2(28)/45-CG(CS), dated tho 21st

i

\Rs. * a. p. Rs. a. p.Rs. a. p.
Lamps Watts— 
A—(a) HO Volts 
Screw cap:—

1 15. 25 Vao
2 40 G.F.

rV
11 8 0 
12 2 0

12 0 
1 3 0

10 0 0 
11 0 0
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APnl li!45, namely
item n6tuClVe^10 aPPendod to the said Notification aftera nbmre8pectiveiy

The 23rd November 1945
No. 2597-T.—The following notification, issued by the 

Government of India in the Department of Supply, ia 
republished for general information. 4 >

By order of the Governor 
S. V. SOnONI 

Secretary to Government
1 2 3 4 5

I New Delhi, 17th October 1945
No. SS/63(15)—In exorcise of the powers conferred by 

clauses (b) and (J) of sub-rule (2) of rule 81 of the Defence 
of India Rules, the Central Government is pleased to make 
the following Order, and to direct with reference to sub
rule (1) of rule 119 of the said Rules that notice of the 
Order shall be given to the publio by publishing it in the 
Gazette of India :—

(1; No person shall charge for retreading of tyres or sell 
retreaded tyres or factory seconds motor, motor cycle and 
giant tyres at prices higher than those listed in the 
annexed Schedule.

(2) The Notification of the Government of India in the 
Department of Supply, No. SS/63(15), dated the 18th May 
1944, is hereby repealed, provided that anything done under 
any of the provisions of that Notification shall be deemed 
to have been done under the coriesponding provisions of 
this Order.

18- (a) Cable 
accessories.

1 65% of the, 
landed 
cost less 
20% of 
the total.

65% of the 44 375% 
landed of the 
cost less landed 
12J% of 
the total.

65% of the 
landed cost 
p r o v ided 
that where 
the article 
is sold by 
the impor
ters to an 
i n d ustrial 
user 
m a xiraum 
p e rmitted 
a d d i tion 
shall be 
65% of the 
landed cost 
less 5% of 
the total.

cost.

(6) Insulators 
and Insul- 
lating : 
terials.

(c) Solderi 
Irons.

ma-
the

ng

Bombay, 20th October 1945
No. l/2(103)/45-C.G.(CS).—In exercise of the powers 

conferred upon me by sub-clause (1) of clause 3 of the Con- 
Q°°d8 (Control of Distribution) Order, 1945, I here- 

by diroot that every dealer specified in column 1 of the 
ochodule hereto appended, shall be an approved dealer in 
tho Presidency of Madras in respect of * Artificial Silk 
larn ** for the area and place specified in the correspond
ing entries in columns 2 and 3 respectively of the said 
Schedule

(3) This Order and the attached Schedule shall be dis
played prominently at the premises of all suppliers and 
retreaders recognised for the purpose of the Tyre Ration
ing Order. 1945.

sumer

Schedule

'Maximum price 
for the sale of 

retreaded tyres 
Factory Se
conds Motor, 
Motor Cycle 
and Giant 
tyres and 

charges for 
retreading of 

tyres when 
casings are not 

provided

Schedule
Maximum prioe 
for the sale of 

retreaded tyres, 
etc., when 
casing are 
provided

c. 1 2 3

Places at 
which the 

dealers shop 
should be 

located

Area in which sales 
to consumers Bhould 

be confined
* . Name of dealer

A. Retail dealers
1. Shri Shah Moolohand Devi- Chittoor District

ohand. Chengleput District
Nellore District 
Madras City 
North Arcot District 
Salem Distriot 
Madura and Ramnad 

"■ " District.
2. Sri Shah Sivaraj Manchalal Chittoor District

Chengleput District 
Nellore District 
Madras City - 
North Aroot District

" “ Salem Distriot
Madura and Ramnad 

District.

1 1 2 3
Madras City

Vellore
Salem
Madura

Rs. A. P.Rs. A. P.
Motor Covers

4- 00/4 25—15
500 15
5- 50 15
6*50 15
7 00 15
750 15
400—16
4- 50—16 
4 75—16 
5*00—16 
525—16
5- 50—16 
575—16
6- 00—16
6- 25—16 
6-60—16
7- 00—16 
7-50—16 
4-25—17 
4 50—17
4 75 5 00—17 .
6-25/5 50—17 
4-5 ;/4 5/5-00-18
5 25/5 50—18 .
3- 50-19
4- 00—19
4- 50/4 5/500—19
5- 25 5 5 ) 19
4- 50/4-75/5-00—20
5- 25 5-50—20 
45 )—21 
4-75/5 00—21 
5 25—21

32 9 0 
4) 1 0
46 1 0
51 7 0
56 6 0 
74 9 0
32 9 0
33 2 0
34 10 0
35 11 0 
38 2 0
42 7 0
45 12 0 

. 48 7 0
51 7 0 
54 10 
60 10 0 
66 12 0
26 4 0 
30 14 0 
37 1 0
46 6 0
34 3 0
43 3 0 
22 ft 0
27 7 0
35 11 0
47 14 0
37 8 0
50 2 0 
35 11 0 
40 13 0 
46 3 0 
25 8 0 
49 13 0

27 2 0 
33 6 0 
33 6 0 
42 14 0 
47 0 0 
62 2 0 
27 2 0
27 10 0
28 14 0
29 12 0 
31 12 0
35 6 0 
38 2 0
40 6 0 
42 14 0 
45 8 0 
50 8 0 
55 10 0
21 14 0
25 12 0
30 14 0
38 10 0 
28 8 0
36 0 0 
18 10 0
22 14 0 
29 12 0
39 14 0
31 4 0
41 12 0 
29 12 0 
31 0 0 
38 8 0 
21 4 0 
41 S 0

Madras City

Vellore
Salem
Madura

3. The Madras Handloom 
Weavers’ Provincial Co
operative Society Limited—
(1) The Cuddalore Em

porium.
(2) The Coimbatore Em

porium.
(3) The Cuddapah Em

porium.
(4) The Mangalore Em

porium.
Bezwada Em-

CuddaloreSouth Aroot District

CoimbatoreCoimbatore District

CuddapaliCuddapah District

South Kanara District Mangalore

BezwadasKisbna District 
W. Godavari District 
Trichinopoly Distriot

(5) The
porium.

(6) The I’richinopoly Em
porium.

Trichinopoly

K’lmbakonamKumbakonam Tanjore District(7) The
Emporium.

(8) The Anantapur Em- Anantapur District 
1 7 porium. Bellary District

4 Messrs. Noony R. Sivayya Guntur District 
& Sons.

6. Janab, Hajee Jamal Noor 
Mohamed.

1 Anantapur

Chirala

CoconadaEast Godavari Dist.

CannanoreMalabad DistrictOomersee Kesavjeeg. Messrs.
7. Me3-r°- Chotabhai Javarbhai 

& Co.
TinnevellyTinnevelly District

B. Wholesale dealers 
1 Sri Shah Moolchand Devi-

°haShah Sivaraj Mancha-

Madras City 
Madras City

Madras Province ..

Madras Province ..
2. Sri

lftl. 4*00
6 00/6 59—17C. G. DG'.Ai

Controller General of Civil Supplies
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l 2 3 31 2

«r >
Rs. A. P. Rs. A. P. Rs. A. P .Rs. A. P.

7-00—17 
4*00—18 
6-00/6 60—18 
7*00—18 • 
6-00/6 60—19 
7*00-19 
6-00/6 60—20 
7*00—20 
6*00-21 
7*00—21 
30x3| B.E 
30x3J S.S.

73 3 0 
26 9 0 
51 7 0
76 16 0 
64 7 0 
78 14 0 
59 0 0 
80 II 0 
55 10 0 
82 6 0
32 2 0
33 7 0

61 0 0
22 2 0 32x4!
42 14 0 33X4!
64 2 0 23x5
45 6 0 30x5
65 12 0 33x5
49 8 0 25x6
67 4 0 27x6
46 6 0 32x6
68 10 0 36x6
26 12 0 32x6!
27 14 0 18x7“

32x7
14 2 0 34x7
15 10 0 38x7
17 14 0 36x8
12 10 0 40x8
15 2 0 38x9
11 2 0 8*25x10
16 2 0 900x13
16 8 0 10 50—13

Giant Covers
55 14 0 
57 12 0
70 0 0
68 0 0
71 12 0 
94 2 0 
97 12 0

104 0 0 
136 14 0 
131 6 0 
57 2 0 

131 0 0 
131 6 0
161 4 0
230 0 0 
257 12 0 
330 10 0 
134 8 0 
111 14 0 
235 6 0

67 1 0
69 5 0 
84 0 0 
81 10 0 
86 2 0

112 15 0 
117 5 0 
124 13 0 
164 4 0 
157 10 0
68 9 0 

157 3 0 
157 10 0 
193 8 0
26 0 0 

309 5 0 
396 12 0 
161 6 0 
134 4 0 
282 7 0

OKrv Motor Cycle Covers 
2*50—19 W O 
300—19 
3 25-19

16 15 0 
18 12 0 
21 7 0 
15 2 0 
18 2 0 
13 6 0 
19 6 0 
19 13 0

2-25 21 (26x2-25)
2*75—21 
26x2 B.E. 
26x2ix2! 
26X3

9?
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PART IV
l

2 3 1 2 3

R8. A. P. Rs. a. p.
900 16 
3050—16 
13-50 16
6- QO—17
?’00—17 e Ply
7- 00—178 Ply
7-60-17 ”
7 00—18
7’50 18 
8'25—18 
9*00-18 
9 75—18 
10-50-18 
0-00—20

»ES
7- 00—20 ' *
7 5 •—20
8- 25—20 (EXtra Heav^) 

9 00—20

Rs. a. p. Rs. A. p.215 4 0 
297 12 0 
637 1 0

79 1 0 
96 0 0 

108 7 0 
138 12 0 
118 3 0 
344 7 0 
186 5 0 
198 7 0 
300 5 0 
342 10 0 

68 14 0 
81 10 0 
94 13 0 

105 14 0 
124 13 0 
157 10 0 
188 11 0 
201 0 0

179 6
248 2 
530 14 

65 14 
80 0 
90 6 

115 10 
98 8 

120 6 
155 4 
166 6 
250 4 
285 8 

57 6 
68 0 
79 0 
88 4 

104 0 
131 6
157 4 
167 8

0
0 9-75—20

10-5H/11-00—20 .. 
11*25—20 
12 00—20
12- 75—20
13- 50—20 
9 00—22 
900—24

1050—24
7*00—15
7-50—15 6 Ply .. 
7-50—15 8 Ply 
600—16 
650 - 16 
7 00—16 
7*50 -16
7*50—16 (Extra Heavy)

312 5 0 
360 7 0 
426 10 0 
492 12 0 
607 10 0 
694 3 0 
214 1 0
281 9 0
389 9 0
72 5 0 
94 10 0 

103 15 0 
59 9 0 
69 5 0 
87 12 0 
96 0 0 

103 8 0

260 4 0 
309 6 0 
355 8 0 
410 10 0 
516 6 0 
68 8 0 

178 6 0 
234 10 0 
324 10 0 

60 4 0 
78 14 0 
86 10 0 
49 10 0 
57 12 0 
73 2 0 
80 0 0 
86 4 0

0
0
0
0
0
0
0
0
0
0
0
0
0
0
0
0750
0
0
0 S. BHOOTHALINGAM 

By. Secy, to the Govt, of India 
S. H. Khan, Superintendent, Govt. Press, 0. G. 35—406—3q-11 1945CUTTACK : Printed and Published by
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